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Foreicn COUaboraUOIl 

1390. SHR.i: LoBO PRABHU: WID 
the Minister of INDUSTRIAL DEVEr-
WPMENT AND COMPANY M-
FAIRS be pleased to state: 

(8') the detailS of foreign firms who 
had asked for collaboratlon for the 
manufacture of industrial items dur-
ing tb~ last two years and who have 
either been refused pennission to start 
their interests in India or whose 
applications have been pending deci-
aion; 

(b) the reasons for rejection of 
their requests or delay in the disposal 
of their applications; and 

(e) whether it is a fact that the 
delay in the disposal of requests of 
foreign entrepreneurs by Government 
is hampering the inflow of forelgh 
private capital in the country an1. ttl! 
industrial development? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
An'AIRS (SHRI F. A. AHMED): (a) 
to (c). The information is 'bei..'lg co);.. 
lected. and it will be laid on t~ Table 
at the House. 

Spinc1les of LoaDs in TexUle MUls .. 

1391. SHRI N. K. SOMANI: Will 
the Minister of COMMERCE be l~a 

ed to state: 

ta) the number of textile mills 
which have invested in other indus-
tries; 

(b) how many spindles and 103ms are 
installed in such textile mills 8I'd 
what percentage these spinlles and 
looms constitute of the total spindles 
and looms installed in the c01mtry; 

(c) how these mills have fared as 
compared to other mills in the coun-
try which have not invested in other 

concerns; and 

(d) how many of such mills have 
closed down and how many 0' them 
are suffering from losses in 19661 

THE DEPUTY MIl'Us'rE:ii;.·tiJ 'l'RI: 
MiNISTRY OF co?lrMER'd (sHRI 
MOIID. SIfAFI QURl!:sHI): (a) to 
(d). The infOrB'uiff6n ill' being colleCt. 
ed and will be rliid on die -riible Of 
thl! HbUse. 

Import of Rice from Sapan by Jieraia 
fiOvt!liiliiililit 

13920 SHBI AI. ~ ~ WIll 
Minister of COMMERCE be pleuecr W. 
state: 

(e:) whether the! Ov 'rn~ of 
Kerala has sought the permission of 
the Central Government to import rice 
from Japan in barter for export of· 
ilmenite to Japan; 

(b) if so, whether perrilisslon haa 
been granted; and 

(e) if not, the reasons thHefor! 

THE DEPUTY MINISTER iN 'l:'lt!: 
MINISTRY OF COMMERCE (SHBl 
MOHD. SHAFI QURESHI): (a) to (c). 
A barter proposal from 8 private 
party was received through the Kerala. 
Government involving the eXpOrt of 
ilmenite and import of rice from 
Japan. The matter is under conside-

ration. 

Cotton Stocks with BhivaDi and eo. 

1393. SHRI SHASHIBHUSHAN 
BAJPA1: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Textile Conmlls-
sioner is required to verify the stocks 
shown in the books of various cotton 

mills; 
(b) if so, whether he conducted any 

enquiry to find out whether the stock 
shown in the records of Bhivani and 
Company were lying in the mills or 

disposed of; and 

(c) if so, the results of the enquiry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
MOHD. SHAFI QURESHI): (8) ~ 

Sir. 
(b) and ( c). Do not arise· 




